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RA 388/2000 has besn fited by the applicant for
reviaw of the order passed in 0A 1571/18888 on 15.86.2000.
2 After going through the RA, | find iat
tha applicants have Dszp unable to point on any  arror
agpparent on the face of record which may cali for review
o2f the order ang morass, thsa prasent RA does not fald
within the ambit of Order 47 Rule 1 CPC reag with Ruile
22{3X{fFX¥( 1} of the Adminisirative Tribunal’'s Act
3 in view of the above, nothing survives in the
R&, which iz acgordingly dismissad
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